
1.

BIIF'ORI, TIIII NN'TIONA T, GRI'EN T'RII}TJNAT, (WESTERNTZONII IIENCIT), pUNIt

ORIGINAL APPLICAI'ION NO. 29 OF 2O2O

Mr. Suraj pradip A.imera

V/s

Aurangabad Municipal Corporation
And Others

Applicant

Opponent

AI..F.IDAVI.[

I Mr. Su-1aj pradip 4j..:1, agr _ 30 years, Occuparion _Business' residing at - Fi; No. -3, 
Rathi 

- 
plaza Apar-tmenr,Samarthnagar, Auiangab ua ---qll00l,,'Apd;;;rr herein, state onsolemn affi rmation that_

l ' That the Appricant has fired the present apprication against the
opponents in respect of the water porution and air porution
causing in the Aurangabad city due to the non-working of the
[Jnderground Drainage project. The Hon,ble Tribunar has
passed order on 30/1112021 and as per the observation of
Paragraph no. 3 of the said order this affidavit is filed for the
compl iance of undertaking.

2' That the rearned advocate for the Respondent Nos. l to 3 prayed
for deferment of the present proceeding on a count that the same
applicant fired writ petition No. 7533/2or g before Bombay
High cour-t for the rerief which touches upon the rerief sought
by the Applicant in the present matter.
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3' It is submitted that the subject matter and reliefs asked in the
said writ petition are only in respect of the creaning of Naras of
Aurnagaband city and encroachment upon the said Naras.
whereas the much broad issues and consequentiar reriefs asked
by the present Applicant in the present matter. This petition
raised an issue in respect of Underground Drainage project.
This petition further raised issue in respect of inappropriate
disposal of sewerage water into Nara and especiary in river
which causes pollution. Accordin gry a prayer No. B in the
present petition enrolled by the applicant.

4' It is submitted that the Applicant attached herewith the copy of
the said writ petition arong with the documents. upon a perusar
of the said copy and present petition it cannot be said at the
stretch of imagination that the issue invorved in both petitions
are same. A very broad issues involve in the present petition.
Even a paragraph No. "8" and "F" in the present petition speak
for itself and makes crear the difference between the two
petitions.

5. It is submitted that filing of the said writ petition was onry a one
step but when appricant goes to root of the matter he came to
know the main issue is different and Hon,ble forum is fit forum
to grant appropriate relief in respect of the subject matter of
present petition.

It is submitted that present petitioner chose to withdrawn the
said petition lrom I-righ court and accordingry it has been
withdrawn on r3/r2r202l.It is very unfortunate on the part ofuoj"ry cort 
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Respondent that Inspite to deal with pollution issue they are

trying to make some mischievous and non maintainable

objection about the petition and borrow the time.

7. The present affidavit with supporting documents is filed as per

the directions of this Hon'ble Forum which kindlv be taken on

record.

Contents above are true and correct to the
knowledge, belief and information and I have signed
this l5 th day of January,2022 at Aurangabad.

best of my
the same on

@
Affiant

AFFI MAV[T'
Solemn ly affirmr.d helr>re fl s .__-__.____
by shri r'srnt.--6ig*#Jztip ft1* mena,
Age $g+-aca-- cir*up.: - .*u*ir<Es
Rio. - -<a rt a r'[/lr'. . ,^, ^r+t-r f)1nandA"
Tq. P't ""J oiEL -{a.'bfl 

t

lYho identifitrd lry n c'',., 'f -.n<rcl non tAoar
Whom He/ She is personally Known.

NOTED A RuGi,STi:Ki:D
AT Sr. No. ;4-20?-2-
rHIS DOCIMENT CONTAINS

^ 
< --PAGES

BEFOLE ME(@
VILAs oevlb#RAo KADAM
Advocate Notary GovL of India
AREA.AURANGABAD DTST.
(Mob.) : 9890615899 940328et24

Reg. No. 1S0g{
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I know the Affiant
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